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OPEN COURT

CHNTRAL ADMINISTRATIVE TRIEUMAL
ALLANABAD BENCH ! ALTAHAEAD

Griginal Application No.779 of 2006.

Allahabad, this the 13™ day of Septembar, 2006.

I
Hon’ble Mr. Justice Fhom Karan, Vice-Chairman
Hon’ble Mr. P.E. Chatter Membev-3

Videndra Prasad Ral,

5/q Sri Shambhu Ral

Teghnitian Grade-IT Token No. 401,

: tmant E-7 Special Blestric Leco
Horthern Central Rallway, Kanpur.

{By Advocate :Shri 8.P. Singh)

Versus

L. Union of Indis through Secretary

Worth Central Rallway, Rall Bbawan, New
Dalhi

P. Divisicnal Rail Manager (Paracmal).
North Central Railway, Allahabad.

8. Senfaor Divisional Enginser (RS),
Borth Central Rallway, Ranpur.

§. Tridhuwan Singh S/o Suryavarti Simgh
Vijai Bahadur S/o Ram Lakhan.

Devendra Mohan Garg 8/¢ G.5. Garg.
Fajeah Tumar Srivastava 8/c A.B. Lal.
Rapéhir Singh 5/o T.N, Singh.

9. HRajeev Ranjan 5/o E.P. Oupta.

ALl Teshnfoian Srade-2 Loco Shed, Eanpur.
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ORPER

By Hon'ble Mr. Justice Khem Karan, V.C. @

Tha gricvance of the applicant 4a against
the changed seniority as notified vide list dated
15.4.2005/4.5.2005 (Annexure-1). He says that
without any Jnown reasons, the senlority of

I pexrsons, mentiocned at S1. Nes.15 |, 19 to 25 in

the said list, has been changed to their benafits
affscting the seniority of the applicant.
According to him, thesé persons ware earlier
shown junior o the applicant but by the impugned

?mmwmtmrmmmumwm.

The applicant says that he has given a
represantation dated 7.9.2005 (Copy of which ia
Annaxure-2) o the Divisional Raillway Manager
(Parsonal) , R.C. Railway, Allakabad for modifying
the meniority list and ccnaider the claim of the
q:plimt._hut“ﬂnthiag has been done sc far. The
Tribunal 33 {’vimr that this CA can be dispomed
of even at the stage with suitable direction to
respondent No.2 bto consider and dispose of the

representation of the applicant.

2. So this OA 1is fimally disposed of with
direction to respondent No.2 to oonsidar and
disposa of the representation of the applicant
(Annexurs-2) in accordance with rules/orders on
the subject within a period of three months from
the date a oertified copy of this order is
produced before him, Neo order as to costs.
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